
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,

MUMBAI BENCH

COMPANY SCHEME PETITION NO 920 OF 2OI7

IN

COMPANY SCHEME APPLICATION NO 416 OF 2OI7

In the matter ofthe Companies Act, 2013

And

In the matter ofscheme of Amalgamation ('scheme') ofAhox Investment & Finance

Private Limited (Transferor Company l) and Atbome Investmenl & Finance Private

Limited (Transferor Company 2) and Bridgestone lnvestment & Finance P vate Limited

(Transferor Company 3) and Deeparadhana Investment & Finance Private Limited

(Transt'eror Company 4) and Mackinon Investment & Finance Private Limited (Transferor

Company 5) and Solares Therapeutic Private Limited (Transferor Company 6) and Bonaire

Exports Private Limited (Transferor Company 7) and Nirmit Exports P vate Limited

(Transferor Company 8) and Viditi Inyestment Private Limited (Transferor Company 9)

and Tejaskiran Pharmachem Industdes Private Limited (Transferor Company l0) and

Family Investment Private Limited (Transferor Company I l) and Quality lnvestment

Private Limited (Transferor Company l2) and Virtuous Finance Private Limited

(Transferor Company l3) and Virtuous Share lnvestments Private Limited (Transferor

Company 14) and Package lnvestrade Pdvate Limited (Transferor Company l5) and

Jeevanrekha Inveskade Private Limited (Transferor Company l6) and Sholapur Organics

Private Limiled (Transferor Company [7) and Asawari lnvestment & Finance Private

Limited (Transferor Company 18) ard Virtuous Securities & Broking Private Limited

(Transferor Company 19) and Sunfins Securities Services Private Limited (Transferor

Company 20) and Meghganga Finvest Private Limited (Transferor Company 2l ) and

Privilege Trading Private Limited (Transferor Company 22) with Shanghvi Finance Private

Limited (Transferee Company) and their respective shareholders

And

ln the matter of Sections 230 read with Section 232 ofthe Companies Act, 2013 and other

applicable provisions ofthe Companies Act, 2013



Bonaire Exports Private Limited,

a Company incorporated under the provisions of

Companies Act, 1956 having its registered office

at F.P 145, Ram Mandir Road,

Vile Parle (East), Mumbai - 400 057

Called for Admission

Mr. Sanjay Udeshi and Mr. Darshan Ashar Advocates i,6 M/s. Sanjay Udeshi

& Co.. Advocates for Petitioner.

CORAM: B.S.V. Prakash Kumar, Member (Judicial)

V. Nallasenapathy, Member (Technical)

DATE: 8rh November. 2017

Per: V. Nallasenapathy, Member (Technical)

MINUTES OF ORDER

l. Petition admitted.

2. Petition fixed for hearing and final disposal on the 7fi December, 2017.

3. Leamed Counsel for the Petitioner states that pursuant to order dated June 28.

2017 passed in the CSA No. 416, by the Hon'ble Tribunal the convening and

holding the meeting of the Equity Shareholders was convened and held on

Monday, 28rh August, 20t7 at 12.30 P.M. for the purpose of considering and

thought fit, approving with or wilhout modifications(s) the proposed Scheme

of Amalgamation of Alrox Investment & Finance Private Limited and

Airbome Investment & Finance Private Limited and Bridgestone Investment &

Finance Private Limited and Deeparadhana Investment & Finance private

Limited and Mackinon Investment & Finance Private Limited and Solares

Therapeutic Priyate Limited and Bonaire Expons private Limited and Nirmit

Exports Pdvate Limited and Viditi Investment private Limited and Tejaskiran

Pharmachem Industries Private Limited and Family Investment private

)

)

)

)

)......Petitioner Company



l

Limitcd and Quality lnvestment Private Limited and Virtuous Irinance Privatc

l-imited and Virtuous Sharc lnvcstmcnts Private I-imited and Package

Invcstradc l)rivate Limilcd and Jccvanrckha lnvestradc Private l-imilcd and

Sholapur Organics Private Limited and Asawari Investmcnt & Finance Privatc

l-imitcd and Virtuous Securities & llroking Privatc I.imitcd and Sunfins

Sccurities Scrviccs Privatc Limitcd and Meghganga Iiinvest Privatc Limitcd

and Privilcgc 'l'rading Private Limitcd with Shanghvi liinance Private I-imited

and thcir rcspectivs sharcholders. Ihe cquity sharcholders present in thc

mccting has unaninrously approvcd the schemc without modilications. Thc

Chairperson appointcd for thc said mecting has filcd its report as to thc resull

of thc mecting with the'lribunal on 22nd September which as anncxcd as

Exhibit G 10 the Company Schemc Pctition.

'l hc Counscl for thc Pelitioncr further submits that as dirccted by this I ribunal

noticcs have bccn scrved upon all thc regulatory aulhorities namcly. (i)

Concerned Incomc I'ax Aulhority wilhin whose jurisdiction the Applicant

Company's a-ssess[lcnls arc made, (ii) thc Ccntral Govcrnmcnt through thc

olllcc ol' Rcgional Director, Western Region, Mumbai, (iii) Re-qistrar ol
Companies. Murnbai and (iv) Official I-iquidator Iligh Court Mumbai. Noticc

havc also bccn scrvcd upon unsccurcd creditors ofthe Pctitioner Company.

At lcasl 10 (1cn) clcar days beforc to thc datc fixcd for hcaring, rhc petirioncr

Company to publish the compositc noticc ofhcaring ofpctition in 2 (two) local

ncwspapcrs. viz., 'lrrcc l)ress Journal' in English language and translation

thercof in 'Navshakti' in Marathi languagc, both having cir.culation in Mumbai.

Maharashtra.

Pctitioncr Company to file aflldavit of servicc in the Rcgistry proving
publication ofthc notice of hearing ofpetition in newspapcr

Lsa/- i

V. Nallascnapathl.,
Membcr ( l cchnical)

I)atcd l3'J Day ofNovcmbcr.20l T

sd/-

,t

(r

I
B.S.V. Prak ash Kun'tar.
Mcmbcr (Judicial)


